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ORDER 

Per Smt. Beena Pillai, JM: 

The present appeal filed by the assessee arises out of the 

order dated 29/09/2025 passed by the Ld.CIT(A)-51, Mumbai 

[hereinafter the “Ld.CIT(A)”] for A.Y. 2013-14. 

2. At the time of hearing, the Ld. AR submitted that, the 

assessee filed letter seeking withdrawal of the present appeal. The 

said letter is taken on record and is extracted for ready reference:- 
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3. In view of the request made by the assessee for withdrawal of 

the appeal, we permit the assessee to withdraw the same. 

Accordingly, the appeal filed by the assessee is dismissed as 

withdrawn. 
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In the result, the appeal filed by the assessee is dismissed as 

withdrawn. 

Order pronounced in the open court on  12/02/2026 

           Sd/- 

  (BEENA PILLAI) 
 Judicial Member 

Mumbai 
Dated:   12/02/2026 
 

SC Sr. P.S. 
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